CENTRAL ADMINISTRATIVE TRIBUNAL P RINCIPAL BENCH
NEW DELHI, i

Dated: this the 16th May, 1997,
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HON 3L £ MR, S, R.ANIGEM gBeR( A)
HON 'BLE DR.A.VEDAVALLI, memBer(3 )
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.. N.L.U“aula,

2, H.S5.Negl

3. K.C.GDdia

4, Ms, Swarenjit Kaur

S B.SoRa\Jato -
60 Hs‘ N.K.mjput

7., MS,Harjeot Kaure

8, Ms. Jhama Boss.
. Ms., Chandre Ouaney

10,5ubo gh Agarwal

11. S.C.Bhatt.

120 HS.Padna Da\d-o

43, Ms, Rekha Johri

14,Ms. Saroj Shamae )

all uorking under Respondent No.2 essofpplicents,
rsus
UNION OF INDIA through

1, Secretary, ‘
pap artment of supply, Nipaan
Bhauan,
Neuw Dalhi.

2, The pirector,
~ supply end Disposal,
parliement Strest,
Neuw DBlhi ) .oco.mSPOﬂd.‘tsﬁ‘

L
2) D,a.MNo. 1611/94

1Q 30’(0381“ -

2. Monojit Banerjee. : .
3. Shri GOpal. -

4, Mm,L.Kohli,

5., Sushil Kumar,
so K.C,Shama.!

7. S.K.Nayyare.

BO H.N.BSKSM¢

9, Rajiv Batra.
‘0 Om. R.H alhotra.
11.Prit pal singh.
12, Ishuyar Singh.

43.Pradesp KumaTe
14, 5nt. Rajinder Kaure
15, Kamlesh Bakshi

:76- KoCoJO?'iﬂo
« S.P. ahdns sese licants
All wrking under Respondent Noe2, e ‘
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UNION OF INDIA throw hi e

\ 5 Q‘;
gsacretaryy / \ oy
Dep artment of Supply, i‘x
Niman Bhauwahy "
Neuw Dslhio :

2, Director General,
Supply send pisposaly
parlisment Street,

Neuw Dalh’- ..o--mspﬁndmtsg

By Adwcatse? gshri -T. Ce AQarwaly for the applicents.
‘shri N,S.Mehta for the respondents.

0 RDER(O RAL)

HON*3LE MR, Ss ReADIGE, MEMB

AS both these OAs inwlve common puestions
of 1au and fact, they are being disposed of by

this common judgm e t.

2. | poplicents in both OAs seek regul srisation
from the dates of their adhoc promotions as Economie

In westig ators' and Oomputers,

3. It is not denied that the =pplicants

have been wrking on adhoc basis continuously

~ against posts of Economic Inwestigators and Oomputsr

for a number of yaars;

o 7 _ has avefr;d 7 v :
4. Applicahtatgjmmggr/_f that persons holding

‘posts of Economic Inwestigators snd (omputers on

substantive basis but working on higher posts

con tinuously on—acﬂ"pc basis for a numbsr of years, have
as a rasult of various judicial pfonouncgnmts)bem
subsequently regularised against thoss higher

posts, and have t!_wereby ral aasad for regularisation,
those lower posts which they held on substantive

basise.

Se In this connection, #Pplicantsh ynsel

- ~has invited our attention to ,,degi'giémgiggj in
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certain 0AS as a result of which persons ho \{w}hed
the dq:arimonlt after some of the sgpplicants end then

“were wrking against posts on an adhoc basis
con tinuously for a number of years, have been regul arised
from the dates of their adhoc eppoinment end have

thus bacome senior to those a;:mliv.nal'!teh;’i

6o In the light of suwmissions made by both counsel, 1
we disgpose of these Opas by directing respon&ents
to consider -

1) regularisation of epplicants against

posts of Economic Investigators/Computers
from relevant dates by holding OPC in

accordance with rules, instructions end
Judicial pronouncenents and ,

i11), Extension of such con sequentisl benefits
as have been given to their countarp arts as

adn:issible mnder 1auwe

7o These directions should be implementad uithim 3
mon the from the date of receipt of a copy of this
Judgment, '

8, Let a copy of this judgnmt be placsd on the
file of bo th OAs.

( DR.A.VEDAVALLT ) »
MeMBER(3), | nmesa(n
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